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Bhushan to the Select Committee on
the Customg Tariff Bill, 1974 in the
vacanciey caused by the resigna-
tions of Sarvashri Y. B, Chavan and
X. BR. Ganwh®

The 1notion was adopted

PUBLIC FINANCIAL INSTITUTIONS
LAWS (AMENDMENT) BILL

Appointmeéni of Members to Joint
Committee

SHRI M. RAM GOPAL REDDY:
(Nizamabad)' I beg to move:

“That 1his House do appoint
Sarvashri C. Subramaniam, Vikram
Maliajan and B. K. Daschowdhury
to the Jcint Committee on the
Public Financial Institutions Laws
(Amendment) Bill, 1973 in the va-
cancies calised by the resignations
of Sarvastiri ¥, B, Chavan, K. R,
Ganesh and A K. M. Ishague”.

MR. DEPUTY-SPEAKER: The
question is:

“That this House do appoint Sar-
vashri C. Subramaman, Vikram
Maohajan and B K. Daschowdhury
to the Joint Committee on the Pub-
lic Finarcial Institutiong Laws
(Amendment) Bill, 1873 in the
vacancies caused by the resignations
of Sarvbri Y. B, Chavan, K R.
Ganegh ani A, K. M. Ishaque.”

The motion was adopied.

1815 hre.
COMMITTEE ON PUBLIC UNDER-
TAEKINGS

“That this House do recommand
to Rajya Sabha that Rajya Sabha
do agree to nominate a member
from Rajya Sabha to associate with
the Commitiee on Public Under-
takings of this House for the unex-
pired portion of the term of the
Committee ending on the 30th April,

1975 vice Shri H. M. Trivedi caused

to be a member of the Committee
on his appointment ag a Minister
and do communicate to this House
the name of the member so nomi-
nated by Rajva Sabha.”

The motion was adopted,

COMMITTEE OF PRIVILEGES

“That this House do further ex-
tend upto the last day of the fi
week of the next session the
for the presentation of the
of the Committee of Pri
the question of privilege
Shri Jagjit Singh, erstwhile Presi-
dent of the New Friands Co-opare-
tive House Building Soclety Ltd.
New Delhi, regarding 5 letter pur-
parted to have bean written by him-
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“16.15 hrs,

BUSINESS ADVISORY COMMITTEE
Forry-NINTE REFORT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
“"TARY AFFAIRS (SHRI B, SHANKA-
RANAND): I move:

“That this House do agree with
the Forty-ninth Report of the Busi-
nesg Advisory Committee presented
to the House on the 189th Novem-
ber 1974",

MR. DEPUTY-SPEAKER; The ques-
-tion is:

“That this House do agree with
the Forty-ninth Report of the Busi~
ness Advisory Committee presented
to the House on the 18th Novem-
' ber 1974".

The motion was adopted,

—_—

-16.18 By,

INDIAN TELEGRAPH (AMEND-
MERT)

MR. DEPUTY-SPEAKER. We take
up further cdnwidération of the follow-
ing motion moveq by Shri Shankar

passed by Rajya Sabha, de taken
into consideration”,
Shri Chandraksy wag on his Iegs. 1

thought it was a simple BilL I never
knew that it would take so-long a
time, —

SHRI NOORUL HUDA
Not so simple,

MR. DEPUTY-SPEAKER: You can
make it complicated, you van make it
simple. If you want to discuss the
entire working of the Indian Tele-
graph Department, it i a different
matter. They only seek to legalise
the levy of certain fees

SHRI NOORUL HUDA: Iilegal levy.
MR, DEPUTY-SPEAKER: They

want to legalise it by levying some
fee on application forms.

SHRI NOORUL HUDA: That is
quite objectionable.
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